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CENTRAL ADdINIS'IRATIVE TRI BUNAL------ALLAHABAD BENCH
hLLAHABAD-

Review Application No. 14 of 199L

In

Original Application No. 32 of 1995

llahabad this the 18th day of August, 2000

Hon'ble Mr.S.K.I. Naqvi, Manber (J)
Hon 'b1e Mr. M.P .!__S ingh, M.§.mbeE-~

Union of India and

Others Respondents

Versus

Shahar Yar Khan App Li.can t;

By Advocate Shri S.S. Sharma

Q ~ Q ~ ~ ( Oral )

The r esponderr. s in O.A.No.32/95 has

come up on review side mentioning some allegedly

pa~ent error in the judgment rendered by the

Tribunal. Now at this stage, it is not in dispute
that the responden-ts preferred a vJrit pet.i t.i.on

before the Hon'ble High Court against this judg-

ment and the same has already been decided. v~e

find that under the provision ~~ger Order 47 Rule 1

is quite clear
r-evi ew is maintainable. The positionPy

r-rrJ/review as

C.p.C., now no
that thE provision
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provided in Civil Procedure Code is applicable

to proceedings before the Tribunal as well. Learned
(respondents in O.A.)

counsel for the applicantsi took us through 'Union

of India Vs. Ashwini Kumar(1993)25 A.T.C.I§ge 461',

but idefind that the position as it was before their

Lordships at Arex Court, was quite different than

the stage of the present matter. Hence, the case

law as referred, is not appli:able in :R-thepresent

circumstanc es of this r-ev i ew petition. The lea rned

counsel for the r~sp6ndents(applicant in O.A.) has

referred 'J.T.199S{3} S.C.Shri Gopabandhu BisvJal etc.

cp plicabli ty of provision under C.p.C. in the matters

o~ C.A.T. cases, has been clarified and held that
had

after the judgment of the Tribuna14a& become final,

it had no power Do review.

2. For the above, we f i.rd that the review

application is not maintainable, hence dismissed.
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